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THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-CHALAM): 
(a) and (b) M/s. Bureau Veritas, a body 
corporate incorporated in France, is a foreign 
ship classification society which has been 
allowed under Foreign Exchange Regulation 
Act, 1973 ten continue to operate as a branch 
of the overseas parent company. The branch is 
engaged mainly in classification of ships. As 
per the Auditors' Report attached to the Profit 
and Loss Account and Balance Sheet filed by 
the company with the Registrar of Companies 
in respect of its Indian division for the year 
ending 31.12.86. the branch is not engage 1 in 
any manufacturing activity. However, the 
company is also engaged in the inspection of 
non-miarine industrial machinery and 
equipment on behalf of Private Sector and 
Public Sector Organisations since long before 
FERA, 1973 came into force. The company 
was allowed to continue this activity pending 
growth of a domestic ship classification society 
i.e. Indian Register of Shipping to undertake 
this activity. This permission has been 
withdrawn w.e.f. 31st December, 1986. The 
company has been given suitable extension of  
time to complete its in hand contracts. 

Forming  of an  Indian     Company by M/s. 
Bureau veritas 

2308. SHRI BEKAL UTSAHI: Will the 
Minister of INDUSTRY be pleased to  state: 

(a) whether it is a fact that M/s. Bureau 
Veritas, Bombay has 'approached the Central 
Government for forming an Indian Company 
with 60 per cent Indian holding; and 

(b) if so, what are the details in this   
regard      indicating  the     present 

.    status of the application made by the 
company? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNA-CHALAM):     
(a)   and   (b)   Shri  P.  B. 

Warrier and Shri M. C. Bhatia, C|o Bureau 
Veritas, Bombay, submitted an application 
dated 5.10.1987 for information whether the 
name "Verin-dia Services Private Limited" 
with which they propose to register a conv 
pany, is available within the meaning of 
Section 20 of the Companies Act, 1956. As 
the proposed name adopts a part of the name 
"Bureau Veritas'', the Registrar of Companies 
has asked the applicant to submit a no 
objection certificate from M/s. Bureau Veritas 
which is still awaited. 

 
Restrictions   on  use  of  Foreign  Trade 

Marks 
2310. SHRI SURESH KALMADI: Will the 

Minister of INDUSTRY be pleased to state: 
(a) whether it is a fact that Government  

have     taken  a  decision not 
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•to allow the use of Foreign Trade Marks 
while granting Industrial Licences or clearing 
foreign collaborations; 

(b) whether it is also a fact that many of 
the companies are using foreign trade marks, 
even though they are specially forbidden to 
use them; and 

(c) what is the existing system for 
monitoring the use of trade marks so as to see 
that the condition of not using foreign trade 
marks is adhered to and what action is taken 
in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INDUSTRIAL 
DEVELOPMENT IN THE MINISTRY OF 
INDUSTRY (SHRI M. ARUNACHALAM): 
(a) While approving foreign collaborations, a 
condi* tion is laid down that the use of for-
eign brand names will not be allowed on  
products meant for internal  sales. 

(b) and (c) Under the existing law. there is 
no restriction on the use of foreign trade 
marks provided it does not involve any direct 
or indirect consideration in foreign exchange. 
Any trade mark can be used without 
registration or before or after the expiry of 
registration without the protection afforded by 
the Trade and Merchandise  Marks Act. 

Auto parts Research and Development 
Centre in Punjab 

2312. SHRI HARVENDRA SINGH 
HANSPAL: Will the Minister of INDUSTRY 
be pleased to state: 

(a) whether the Government ol Punjab has 
urged the Central Government to sanction a 
UNDP funded Auto Parts Research and 
Development Centre in that State; 

(b) if so, since when this proposal is 
pending with the Central Govern ment;  and 

(c) by when a final decision is likely to  
be taken in the  matter? 

 


